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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL i HYDERABAD BENCH

AT HYDERAEAD
* ke

0.2, 390/96. Dt. of Decisi

. Shri P.V.P.Mrutyanjaya Rao .. Applicant

Vs

1. The Principal Accountant General
(Audit-I), Lgkadikapool, AP Hyderabad,
=500 063.

2. The Comproller'and Auditor General of
India, BRahadur Shah Zafar Marg,
New Delhi-110 002.

3. The Secretary, Dept. of Personnel
and Tralning Estt. Min. of Fersonnel,
P.G., and Pensions, Govt, of India,

New Delhi-110 001, .. Responden
Counsel for the épplicant : Mr. P.V.P.Mrutyanjaya
(Party~-in-person)

Counsel for the respondents : Mr., G.Parameshwar Rao

SC for AG's Office.

CORAM:

' ?HE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMNlih

THE HON'BLE SHRI B.S, JAI FARAMESHWAR : MEMBER (JUDL

ts,

Rao
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ORDER
ORAL ORDER {PER HON'BLE SHRI R, RANGARAJAN : MEMBER (
Heard Mr.P.V.P.Mrutyanjaya Rac, Party-in=-pe
Bot.Sakthi for Mr.G.Farameshwar Rao, learned counsel
respondents,
2. : The applicant in this OR while working as 2

!

U
Audit Officer peached the maximum .ef the scale of pay
[y

grade on 1-3-85. He was promoted as Audit Cfficer or

ADMN . )

rson and

for the

{SSiStaﬁt
in that

10-7=-85,

His pay in the grade of Audit Officer was fixed £illdwing

FR 22-C in terms of DOP OM No.7/1/80-Estt.(Pay-I) a,¢

ed

26=9-~81. He opted to fix his initial pay in bhe higher post

| S—

-

on the basis of FR 22-C straightway without any further review'

on accrual of the increment in the pay scale of the lower post.

The above fixation was opted by him in view of the fact that

he had already reached'tﬁe maximuin and the other methcd of

2 Conh
L_._’ P

 fixation under this rule will not give him any further benefit.

A Memo.No.16/24/88-Estt(Pap=I), dated 28-6-90 was issued by

Govt. of India, Department of Personnel and Training

giving

fresh optiob for fisation of pay in the promoted cadre for

those promoted between 2-1-85 and 31-12-85 and in whose case

the date of next increment (DNI for short) in the lower post

fell opn or after 1-1-86. As per that Memo, Govt, of

S

India

decided that "an empioyee promoted after 1-1-85 bhut bhefore

1-1-86 and whose date cf next increment ir the post £alls on or

after 1=1-86 may be allowed another option to get his pay fixed

in the promoted post under FR 22-C, either from the Late of

promotion or date of next increment in the lower pbsT

on or after 1-1-86" (Annexure Ario)'at-page 25 of the

falling

CA). The

applicant gave frésh option opting to get his pay fixed in the

|

promoted post under FR 97-C from the date of next increment ip

the lower post which fell 6n 1-3-86, Ipitially his option was

accepted and his pay was fixed'accordingly. Later, ¢

he Department

found that the fiiationﬂas above to the applicabt herein was
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erronecus ac he had reached the maximum of the.pay ir

g T

lower scale and also hiéfpted earlier at the time of

the

ik his

promotion to get his pay refixed straightway in the higher

post on the basis of FR 22-C. A shqw cause notice y;
for refixing his pay once again alleging that he.is 5
for the benefit of CM dated 28-6-90, Ne replied to |
cause notice,. "Itlwas'finally informéd to him by the
1ette£ No.CC/CC 1/8-22/CC 883/95/161 dsted 8-3-G6 (A
the erroneous pay fixaticn of the applicant in terms
dated 28-€=-20 has to be rectified. It was also sougl
recover thé excesé amount paild due tc the alleged er

fixation by Cffice order bearing Fo.21 (No.Prl.ac (at

Genl./3.79 (52.A)/VLC1.11/95-%6/87 Qated 7412-2-96(A

3. There are, two prayers in this OA. The fir
in this OA is to set aside the impugned order No.Prl
8~22/0A 883/95/95-9&/157 dated 20-2-26 (Znnexure=I)

order No.Prl.AG(AU).I/Bil1s.1/Genl./3.79(52,A)/Vol.I
dated 7/12-2-26 (Annexure-II) supra holding it as ca
gobi+rary and contrary to the Govt, of Indie OMs gat

and Govt. of India OM No. 16/24/88 dated 28-6-20.

. The seccnd prayer is thazt a direction to R
the stagnaticn increment ,due to the applicant w.e.f.
along with the penéiouary benefits thereon on that b

interest at 18% per annum.

5. The above two prayers sre already answerre

481/96. The applicant in that OA waS also similarly
o givi

the applicant herein. Hence we are accordingly/simi

" as given in CA,481/96 Jated 4-11-96 and direct as abeve

T
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s issued

1ot éntitled
the show
impugned
mnexure A=1)
of the OM
ht to
roneous pay
)} .1/Bill.1/

nnexure-II).

5t prayer
LaG(Av) 1/CC-1/
and the office
[/95-96/
oricious/

od 9-11-87

=1 tO release

1-3-95%

asis with

prlaced as
nQ

lar directicn
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6. In the resukt, the impugned order No.Prl.AG(Au}1/

CC-1/8-22/0n 883/95/95-96/157 dated 20~2-96 (Annexurg-I) and

the officerorder No.Prl.AG(AU).I/Bills.I/Genl./3.79(
I11/95~96/ Gated 7%12;2-96 (AnnexurewII)‘are sét asid
fixation already effected on the basis.of his option
him in terms cf tﬂe CM dated 28-€-90 gtands good and

fixation already done should not ke revised.

7. The applicant is entitled for stagnation i
in the cadre of audit Cfficer if he has stagnated fo
vears in that scale as on 1-3-95, Fizmation cf his p
and other final settleﬁent dues when he retired on 2
be done on the basis of the pay drawn by him on 30-6

stagnation increment on 1-3-25 if he had staganated

years in the pay scale of Audit Officer as on 1-3-95

g, The CA is ordered accordingly. No costs,

—JAI PARAMESHWAR)

< UEHBER (FYOL. )

(R. RANGARA
MEMBER ( ADM

Dated : The 30th December 1996,
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Cepy te:

‘ 1@ The Principely Acceuntant Guneral;
(Audit « 1), Lakdikapeol, AP,
Hydarabad - 500 063

The Cemptreller and Auditer Gensral ef India,
Bahadursheh Zafar Marg, New Delhi - 110 002¢

24

3, The Secretary, Depti ef Persennsl and Training Estt.,
Min, eof Pgrsennel, P.G. & Pensiens, Gevt, ef India,
New Dalhiy

4. One cepy to MeJP.v',B.Mrutyunjaya Rae, Rarty in Persen,
HeNe#,1-1-336/80, Viveknagar, Chikkadapally, tlydarabad.,

S. One cepy te Mr.G.Paramsshvara Ras, Advwacata, CAT,Hydmrahad:
Go Onz copy te Librafy, CAT,Hyderabad,

7+ One duplicats cepy.
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Typed By ' Cheekad By
Compared: by ' Apprcued by

THE CENTRAL -ADMINISTRA TIvE TRISUNAL
. HYDERYB8AD BENCH HYDERABAD

THE HCON'BLE SHRI R.RANGARADAN: 1M(A)

Tha awbleshid @8 Tal frecisglusn )

oaTED: 30 L?;[% -

BROER/JUDGEMENT
RAJC.P./M.A.ND.

E 3

in
0.4 ,n0. 3?0{376 .

AOMATTED AND INTERIM DIRECTIONS ISSUED
ALLGYED

DISPRSED OF WITH DIRZCTIANS
DISMIBSED

Dismxiszo AS WITHDRAWN
LADERED/REIEEFER —
NO ORRER AS T5 COSTs.
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